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The Minister of External Affairs
(Shri Swarap Singh): With regard
to the first part, as was not unex-
pected, Pakistan denied their compli-
city in this and they have said that
they have not done anything. With
regard to the second part, the De-
fence Minister has_already said that
where necessary patrolling will be
intensifieq in order to ensure that
theéy are unable to enter,

=t 1gTa fag () @ § ag
AT =g g e wifaat & qrase
1500 AnT faREr a7 " @
g &1 g I+ fouars df=
e FFE Jw wew I F fau
d@e g

Shri Y. B. Chavan: I think that is
what 1 explained in wmy statement
and also in reply to some of the
supplementaries, that within the
three-mile border where the security
forces are effective certainly they
can, I am sure, prevent them and
they can certainly take any severe
action that they want to.

12.18 hrs.

QUESTION OF PRIVILEGE

Mr. Speaker: I have received
notices of two Privilege Motions. One
is by Shri Bade and Shri Brij Raj
Singh and the other is by Shri Kishen
Patnaik and Shri Ramsewak Yadav.
Shri Brij Raj Singh might say a few
words about it.
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“l may be permitted to ‘move
the Motion of Breach of Privi-
lege of the House committeq by
the Bharat Sewak Samaj by
publicly giving a rejoinder to the
recent PAC Report criticism
instead of furnishing further in-
formation and explanation to the
PAC. As a matter of precedence
the Bharat Sewak Samaj should
not criticise publicly or in the
Press the uallegations made or
faults pointed out by PAC. This
amounts to the breach of privi-
lege of the House.”

Then he wrote me another letter
about the same context. Ultimately,
there wag a third letter—it is rather
strange—on the 15th Apri] in whick
he writes to me—that was about the
public ‘function where the Prime
Minister and the Speaker were alse
present—:

“This is most objectionable and
degrading the prestige, faith and
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confidence in the ming of the
public for Parliament.”

717

But the prayer is rather strange.
He says:

“I, therefore, request you that
you may raise the Motion of
Privilege under Rule 222.”

Now, Shri Brij Raj Singh might say
a few words about the first point.
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“The Committee has recommen-
ded that the Planning Commis-
sion and the Ministries of Edu-
cation and Information wand
Broadcasting shoulq insist on the
submission of consolidated and

duly audited accounts of the Bha-
rat Sevak Samaj........ ”
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“Referring to the question of
accounts, the spokesmap pointed
out that audited statements of
accounts and progress reports for
individual schemes or programmes
were regularly submitted to the
authorities concerned. A close
check was made to ensure that
the conditions of the grant were
adhered to.”
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Shri Ranga (Chittoor): I hope you
will hear some of the members on
this issue.

Mr, Speaker: Should a discussion
be held on this?

Shri Narendra Singh Mahida
(Anand): Sir, I rise on a point of
order. Rule 227 says:

“Notwithstanding anything con-
tained in these rules, the Speak-
er may refer any question of pri-
vilege to the Committee of Privi-
leges for examination, investiga-
tion or report.”

Rule 228 says:

“The Speaker may issue such
directions as may be necessary for
regulating the procedure in con-
nection with all matters connec-
ted with the consideration of the
question of privilege either in the
Committee of Privileges or in the
House.”

Under these rules I would request you
to give your decision.

Shri S. M. Banerjee (Kanpur): Sir,
my submission is that the privilege
motion submitted by Shri Ram Sewak
Yadav and Shri Brij Raj Singh should
be allowed to be referred to the Pri-
vileges Committee. Sir, it fulfils all
the conditions under rule 224:

“(i) not more than one question
shall be raised at the same sit-
ting;

(ii) the question shall be res-
tricted to a specific matter of re-
cent occurrence; . . .

Mr. Speaker: If T had any objection
to that, then I would not have allow-
ed this to be raised here. That con-
sent I have given. Therefore, I have
allowed it to be raised here.
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Shri S. M. Banerjee: I only wish to
say that if this privilege motion is
not allowed to be referred to the Pri-
vileges Committee, that will be a bad
precedent. Sir, you will remember,
that even the Audit Report on De-
fence was criticised by the ex-Defence
Minister inside the House and this
honourable House took exception to
that and said that if the Audit Report
of the Auditor General is criticised,
this House cannot function. There are
irregularities committed by the Bha-
rat Sewak Samaj and this Bharat Se-
wak Samaj is taking advantage....

Mr. Speaker:
those things now.

We cannot go into

Shri S§. M. Banerjee: My submission
is that this should be referred to the
Privileges Committee.

Mr. Speaker: That is all.

Shrimati Renu Chakravartty (Bar-
rackpore): May I just say a few
words? I think that there fis no
necessity for us to argue the case. It
is a very clear case where certain
remarks made by our Public Accounts
Committee, which is one of the most
important Committees of this House,
are being taken objection to in public
without having gone through the for-
mality of producing any evidence
which they may have before the
Public Accounts Committee or before
you in order to correct the remarks
made in the Report of the Public
Accounts Committee. As such, I sub-
mit that it is a clear case where we
should refer this matter to the Privi-
leges Committee without any further
argument.

Shri Ranga: The only point that
might be raised by Bharat Sewak
Samaj is that it is not a part of the
Government, it is not a Department,
and that it is only a non-official or-
ganisation. But even then, certain of
its activities, certain of its representa-
Ltives, have made themselves responsi-
ble to deal with the Gévernment, not
on the basis that they are a voluntary
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organisation, on the basis of being
contractors or sub-contractors and se
on. Therefore, they should also be
held to that limited extent responsi-
ble to behave in the same manner as
the other Departments and other
agencies which deal with Government
when it comes to the question of con-
tracts and financial affairs. There-
fore, it was wrong of them to have
thought of following a  procedure
which wag not acceptable, which was
not allowable or permissible, to other
Departments and other agencies which
are dealing with the Government. So,
I request you to allow this to be re-
ferred to the Privileges Committee.

Some Hon. Members Tose—

Shri J. B. Kripalani (Amroha): 1
would like to say a word.

Mr. Speaker: I have made a mis-
take. I am going to rectify it. After-
wards, I will call him. He may kind-
ly resume his seat.

Shri J. B. Kripalani: I will say a
few words.
Mr. Speaker: I will call him. 1

omitted to mention the receipt of a
letter that I have got from the man
who had made those remarks where
that function was being held. It was
obligatory for me to inform the
House so that they may make a
correct judgment. .

Shri S. M. Banerjee: This may also
be referred to the Privileges Commit-
tee. (Interruption).

Mr. Speaker: I will read only one
paragraph.

Shri Surendranath Dwivedy (Ken-
drapara): Who is the person?

Mr. Speaker: He is Mr. Brij Kishan
Chandiwala, Chairman, Delhi Pradesh
Bharat Sewak Samaj. He made those
remarks there. I will read it:

“I am informed that some of my
remarks are liable to be construed
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as being disrespectful towards
Parliament. I have never been in
Parliament and I do not know
the intricacies and technicalities
of parliamentary practice and
procedure. . .

(Interruptions).

Order, order. I am in duty bound
to put it before the House.

“I have, however, been all my
working life a social worker and
a humble follower of Gandhiji. . .

(Interruptions) There ought to be so
much patience at least that I should
be heard.

o T FNET fgan (FeaE=):
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Mr. Speaker: “I, therefore, respect
freedom and democracy and nothing
could be farther from my mind than
to say anything which is inconsistent
with the dignity and prestige of
parliamentary institution.”

Then, he has argued to a certain ex-
tent. Ultimately, he says:

“I never intended to cast any
aspersions on the conduct of the
Public Accounts Committee or its
Members. My whole reference
was to the summary as has ap-
peared in the press. Still, I take
this opportunity of stating that I
should have been more careful in
choosing my expression, and I
have no hesitation in tendering
my sincerest regret and apology
for the same.”.

The Minister of Rehabilitation
(Shri Tyagi): So, that is now finished.

Mr. Speaker: I must have read this
out also earlier along with that notice.

Shri J. B, Kripalani: I think that
. this is a matter of very grave impor-
tance. It is not what Mr. Chandi-
wala has gaid with which I am con-
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cerned. ‘I am more concerned with
what the Home Minister has said in
the Lobby of the House before many
Members of this House, that the re-
port of the Public Accounts Commit-
tee is prejudical. He talked to the
chairman of the Public Accounts
Committee and he told him that
‘Your findings are prejudiced, and
you are working against the Con-
gress’, and used such other expres-
sions, and those expressions were
used before many Members of the
House. Also, it is said further that
before the report was out, efforts
were in some way or the other modi-
fied, and important people were ap-
proached. I want this matter to be
investigated into. It is not a ques-
tion of Chandiwala . . . g

Shri Ram Sewak Yadav: Nanda-
wala.

Mr. Speaker: Order, order.

Shri J. B. Kripalani: . . . but of the
Home Minister who ought to have
been more responsible than to accuse
the chairman of our Public Accounts
Committee of having been partial
and for not having based his
judgment on facts. I know as a
matter of fact—and you will find that
from the report—that the whole re-
port is baseq upon the findings of the
officials of the Government of India.

Therefore, I. want this matter to be
thoroughly gone into and also the con-
duct of the Home Minister who has
established himself as the clearing-
house of all corruption and bribery
and all that kind of thing.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I seek some guidance
from you? ... (Interruptions).

Mr. Speaker: Order, order.
seek that guidance from me after-
wards. I find that every Member
wants to speak simultaneously with
others. That is very regrettable. I

He can
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[Mr. Speaker]

have already requested hon. Members
that they might just rise in their seats
but not begin to speak because that
creates confusion altogether.
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Shrimati Renu Chakravartty: May 1
just seek one clarification from you?
1 am not concerned with what Shri
Nanda has said, nor am I standing
here to support the Bharat Sewak
Samaj and its activities. But I do
want to ask of you one thing. If cer-
tain conversations take place between
myself and anybody else in this House
in the Lobby, do they become a part
of the proceedings of the House? How
does that happen? That is what your
ruling amounts to.

Mr. Speaker: It is not that.

Shri Harish Chandra Mathur
(Jalore): It is obvious from what has
happened in this House that you have
admitted this question and we are
now proceeding under rule 225. This
House is now discussing only under
rule 225. . . :

Mr. Speaker: Quite right.

and is seized of the letter which was
sent by the hon. Member from the
Opposition. You have considered his
letter to be a due notice under rule
223; whether he has said that you
should raise it and so he has given
due notice. This notice fulfils all the
eonditions laid down under rule 224.
Therefore, we are, under rule 223, dis-
cussing it. I think there is hardly any
room for further discussion on this

point.
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Even according to this letter, the
point has been established, until and
unless the Prime Minister or some-
body else who were present cantra-
dict the statement made and refutes
those nasty criticisms of the Public
Accounts Committee. This being the
position, there is no room for further
discussion and the motion must be
admitted. It is a matter of fact. That
is obvious. But that motion for pri-
vilege will have to be restricted to

the point raised in the letter. If, as
Shri J. B. Kripalani. . . .

-~ Mr. Speaker: I am not referring
that.

Shri Harish Chandra Mathur: Then
there is no room for further discus-
sion on this point because nobody re-
futes the facts.

Shrimati Subhadra Joshi: We refute
it.

Shri Sham Lal Saraf: I wish to seek
your guidance on an important mat-
ter.

Mr. Speaker: It is a very simple
matter. The facts that have come be-
fore me have not yet been refuted.
I only want to know if any hon. Mem-
ber wants to contradict or refute them.

Shri Khadilkar (Khed): The ques-
tion is whether really a breach of
privilege has been committed.

Mr. Speaker: I am asking first
about the facts. Then the second
thing is whether it amounts to a

breach of privilege or not.

Shri Khadilkar: The statement that
has appeared in the press, it is a fact
(Interruptions). But it does not refer
to the PAC at all. The statement
gives certain facts. It does not
question certain observations c¢n cer-
tain procedures to be observed in the
future or in relation to lapses in the
past. The only thing that has been
stated in the statement is that ccrtain
works are being carried on by this
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social organisation, with  country-
wide branches, and certain activities
carried on by it which are not perhaps
known to the public. That is number
one.

Secondly, this is a registered body.
Usually in the regulatory Acts there
is a provision that if a corporate body

commits a breach of privilege—as-
suming it does—then there must be
a certain person who is to be held res-
ponsible. In this particular case, un-
Jess we pinpoint the person who has
made this statement. . .

Shri Bade (Khargone): It is a re-
gistered body.

Shri Khadilkar: . . . under the pre-
sent provisions, whom are we suppos-
ed to identify as the gentleman res-
ponsible for committing contempt of
the House? To my mind, the main
question is: Does this statement chal-
lenge certain conclusions reached by
the Public Accounts Committee?

Some Hon. Members: Yes.

Shri Khadilkar: Or does it give
certain explanations independently of
those conclusions? To my mind—I
have gone through the statement very
carefully—it does not at all chal-
lenge the ways or procedures suggest-
ed to be followed in future. The only
thing the statement contains is an
explanation regarding the activities
which spread over all these years.

Shri Sham Lal Saraf: After hearing
Shri Kripalani, I feel a little bit of
confusion. You have just ruled that
lobbies are part of this House. The
talk might take place in the Central
Hall. Is the Central Hall also to be
deemed part of this House?

Secondly, as far as the explanation
given by this organisation—about
which something appeared in the
press—is concerned, it has to be seen
whether the same explanation was
tendered before the Committee on be-
half of the organisation.
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Mr. Speaker: When the question of
Lobbies is' taken up, Lobbies are part
of the House. But here, there is no
question of breach of privilege by any
Member in the lobbies. That question
is not at all before us. Why should
we discuss it? That was only a
hypothetical question put, and there-
fore I said, “If I am asked only the

- answer is to this”. That is why I quali-

fied it with those words. There is no

such notice here.

Shri J. B. Kripalani: May I seek
your guidance in this matter? That
a responsible Minister should bully
the Chairman of the Public Accounts
Committee. . . .

Shrimati Renu Chakravartty: They
are in the same party.

Shri J. B. Kripalani: Maybe, it
does not matter. This is a question
of the House, it is not a question of
party. He is the Chairman of the
Committee, he is not an individual
If the Ministers are allowed to bully
people like that then this House is
not worth existing. How is this ques-
tion to be discussed? T want your
instructions about it. This is a very
serious question.

Mr. Speaker:

answer.

I have given the

Shri J. B. Kripalani: I simply want
your instructions as to how this ques-
tion can be raised. This is very
dangerous.

Mr. Speaker: I am not here to tell
people how this question can be
raised. It is for the Members to look
it up and give a motion. If I get any
notice, then I will take that opportu-
nity of deciding whether that is 1n
order or not. Otherwise, I am not to
answer these questions. If some
Minister bullies a Member, what

. should I do?

Shri H. N. Mukerjee (Calcutta Cen-
tral): On a point of procedure. It so
happens that a very senior and res-
pected Member of the House, Acharya
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[Shri H. N. Mukerjee]

Kripalani, has made a certain state-
ment, I presume from his own know-
ledge, about the Home Minister
having bullied the Chairman of the

Public Accounts Committee. You
have said that the lobby is a
part of the House, I do nmot

assume that to mean that every-
thing which is said and done in
the lobby is reported in the manner it
is done in the House. But, when a
very highly respected, senior and elder
Member of this House makes a posi-
tive statement about the Home Minis-
ter having bullied the Chairman of the
Public Accounts Committee, and these
two worthy gentlemen are present in
the House, I wish to be enlightened
about it. If somebody said that about
me, I would rise like a shot, but here
are these two worthy gentlemen, they
say nothing. What rmpression are we
to carry back, what impression does
the public carry back, I want to know.

Mr. Speaker: When I said that the
lobby was a part of the House, it was
so far as the discipline of the Speaker
is concerned, that it forms part of the
House. I do agree that a very respon-
sible, respectable, venerable Member
kas made certain charges and hag said
that there were certain Members pre-
sent. But whoever he might be, I
cannot take notice of these things.
Should I start enquiries pecause one
Member has made an allegation
against another. (Interruptions). 1
am not to start an enquiry.

At awer (feEm) A
b A - A
Mr. Speaker: Order, order. Shall

we proceed? 1 do not follow how the
proceedings are to be conducted now,
if there are 20 Members speaking
simultaneously. Even in a class room,
probably there is much better dis-
<ipline. We are responsible people,
sent here by our electorate, and they
expect much more noble things from
us. So, we should proceed i‘n an order-
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ly manner. I am giving opportunities.
for discussion, and that is al] that I
can do.

Shri P. K. Deo (Kalahandi): By their
silnce, they are creating commotion.

Mr. Speaker: When I begin to call
some spokesmen of the Govermrment,
then too I am not allowed. I was
going to ask the Government, and I
twice asked whether some gpokesman
of the Government wanted to speak,
but when I look that side, there is a
row raised here, and I am not allowed.

Shrimati Renu Chakravartty: It will
be quite interesting to hear them.
(Interruptions).
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Shri Vidya Charan Shukla (Maha~
samund): I have very carefully gone
through the press report of the state-
ment issued by the Bharat Sevak
Samaj. The only impression that I
have got—and I am sure the other
readers have got the same impression
—is that the Bharat Sevak Samaj have
tried to give certain additional infor-
mation about the points that were
mentioneq in the Public Accounts
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Committee report. My ‘main  point
here is that the entire reply of the
Bharat Sevak Samaj does not reveal
or does not say anything about the
intentions of the Public Accounts
Committee; neither does it allege mala
fides, nor does it insult the Public
Accounts Committee in any manner.
The whole tenor and the whole con-
tent of the statement issued by the
Bharat Sevak Samaj is such that ‘t is
absolutely inoffensive. There is no-
thing in it which can be construed
as casting a reflection on the Public
Accounts Committee or on this House.

Secondly, Acharya Kripalani was
pleased to mention that such and such
a thing was said in the lobby.

Shri Harish Chandra Mathur: You
stocpped ‘me from saying that.

Shri Vidya Charan Shukla: I have
one point here.

Mr. Speaker: I stopped Shri Mathur
also. That is not before us. There
are two notices, one by Shri Bade and
Shri Brij Raj Singh, and the other
by Shri Ram Sewak Yadav.

Shri Vidya Charan Shukla: There
is another precedent I want to quote
about this kind of thing that happen-
ed in this House in 1953 when there
was a Public Accounts Committee Re-
port about the so-called jeep scandal
in which Shri Krishna Menon was in-
volved. There was a privilege motion
of this kind. Certain newspapers had
written editorials about it, certain
comments had appeared about the
Public Accounts Committee Report,
and ultimately this question was con-
sidered by the House, and the Public
Accounts Committee was pleased to
withdraw those remarks on which
there was a controversy.

Shri Vishram Prasad (Lalganj): The
PAC will never withdraw.

Shri Vidya Charan Shukla: T am
requesting you to consider this while
deciding this.
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Shri Shivaji Rao S. Deshmukh
(Parbhani): I want to make a sub-
mission.

Shri Bade: I want to make a sub-
mission.

The Minister of Law and Social
Security (Shri A. K. Sea): I have
had the opportunity of looking,
through both the notices, onc of the
14th April and the other of the 15th
April.

May I take the notice of the i5th
April first, because that refers to a-
certain remark alleged to have been
made by Shri Chandiwala to this.
effect that the Public Accounts Com--
mittee’s Report is just like Miss Mayo’s
report. If that is a fact, then, in my
submission, it does amount to casting
a reflection on the competence of the
Public Accounts Committee, but as
you have read from that letter, it ap-
pears that the gentleman said that
the was referring only to the sum-
mary of the report as published in the-
papers and not to the Public Accounts
Committee itself. Whatever the fact
be, I think the letter makes sufficient
amends for it because it tenders
apology and regret for it, and this
House has always accepted such
apology and regret in good grace.
In my submission, we should do the
samething on this occasion also—
accept the apology and regret tender-
ed without condition.

With regard to the other notice, it
will be my respectful submission
thrat so long as motives are not im-
puted, so long as reflections are not
cast on the conduct either of Parlia-
ment or of Members of Parliament or
of any Committee of Parliament, any
citizen will have a right to place such
reports as he wants to place in ans-
wer to criticisms which may be made
against the conduct or management
of any institution with which he may
be connected, so long as such ex-
pression does pot amount to any re-
flection being cast on the conduct of’
Committees or Parliament or its Mem-
bers. That point is quite settled net
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o~ly by the practict in the House cf Practice and Procedure in Indian

C..nmons but also by precedents which
we have followeq consistently in this
House. May I only quote one passage
from May’s Parliamentary Practive
‘which had been quoted with approvai
‘by subsequent committees of Privie
lege with which 1 have been associa-
ted for the last seven years? It is
.on page 117, in tlre 17th edition:

“In 1701, the House of Commons
resolved that to print or publish
any books or libels reflecting on
the proceedings of the House is a
high violation of the rights and
privileges of the House, and indi-
gnities offered to their House by
words spoken or writings publish-
ed reflecting on its character or
proceedings have been constantly
punisheq by botkr the Lords and
the Commons upon the principle
that such acts tend to obstruct the
Houses in the performance of their
functions by diminishing the res-
pect due to them.

Raflections upon Members, the
particular individuals not being
named or otherwise indicated, are
equivalent to reflections on the
House.”

‘We accepted this as a fair statement
. of the principle which should govern
us in the case in which you uui-
mately decided to reprimand the Edi-
tor of Blitz for casting reflection op
the conduct of one of the Members in
this House. The Committee of Pri-
vileges of the Seconq House of People
here, when called upon to consider an
article in a newspaper quoted the
above passage with approval and ex-
pressed that the views and state-
ments casting reflections on the
character ang proceedings of the
House and the Joint Committee on
the Merchant Shipping Bil] of 1958
constituted a breach of privilege. This
will be found in the 7th report of the
Committee of Privileges of the Second

House of the People in Decem-
ber, 1958, page 9. We may also
refer to page ' 147 of More’s

Parliament. In my submission that
principle is so well settled now that
we need not worry abouy its validity,
except to see whether it applies in a
particular case or not. In my sub-
mission that expression, even if it
was meant to apply only to the sum-
mary of the report as was published
was certainly likely to make people
believe as if the original report ot
the PAC was tainteq with the same
vice, namely, like the report of Miss-
Mayo and in this couniry Miss Mayo's
report has a particular innuendo.
Therefore, it was my feeling that it
was a most unfortunate statement to
be made by any member connectea
with the public institution and 1
think the views are also quite clear
from the side of the Government that
such an expression of opinion should
be visited, if not apologised, with
proceedings in the Committec of
Privileges. But in my submission,
even the Committee of Privileges have
always accepted such on apology
openly and frankly and it will be my
submission that having regarq to the
apology tendered, it will not be of
any practical use to refer it to the
Committee of Privileges any Tonger.

Tro T AT fgar ;o
FTT FT qaT 7 & a¥ a7 7 fask o
Shri Bade: Sir....

Mr, Speaker; He was not here
when I called him,

Shri Bade: I want to reply to the
hon. Minister.

Mr, Speaker: No reply...... (In-
terruptions.) Order, order. He
should resume his seat. He was not
present when I called him. There are
two notices. The Committees of the
House are entitled to the same res-
pect as this House is. Every section
is represented there. We do not
discuss even the reports because we
presume that they have the sanctity
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of the unanimous decisions of the
House when all the sections are re-
presented there. They come to deci-
sions that are unanimous; they have
.50 far been unanimous and the digni-
ty lies in that fact all the more.
‘Therefore, if anybody cast any re-
"flection on the gecisions or conduct ct
the Committee really that is a breach
of privilege. There is no doubt.
There are two notices. One is a state-
_ment by the official. It was no pusi-
ness of any official to come out with a
statement immediately after the re-
port had beep published. I will re~
quest the Government that some action
shoulg be taken against him if he
has done it. He should realise that
it is not his job. When the report
of the Committee comes before the
House, then if the Government wishes
to say anything and contest any find-
ings or conclusion or recommendation
of the committee, it has every right
‘to put up its own case and send it on
10 me and I will forward it to the
Chairman of the Public Accounts
Committee. The Committee shall
again have a look into those facts
and defences and arguments and that
if they could not agree among them-
selves, both the statement ‘shall be
laid o the Table of the House. That
is the procedure that is to be follow-
ed. It is very unfortunate that one
official went to the press immediately
-after this report had been presented
and wanted to justify all those in the
absence of sending them to the Com-
mittee itself he was some spokesman
of the Ministrys ... (Interruptions.).

An. Hon, Member: Not an official
but Secretary of the Bharat Sevak
‘Samaj.

Mr. Speaker: Then the Bharat
Sevak Samaj had no right to do that.
‘Therefore, T wil] ask the hon. Minis-
ter who might be having those people
to deal with them that they must
explain to them. So far as the expla-
nation is concerned, that might be
left here. There is nothing to be
done further except the request that
I have made to the Government that
they should make al] the officers and
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all those connected with these socie-
ties also take care; they must take
care that the recommendations of the
Committee are not to be criticised in
this public manner as has been done
just now.

Shri S. M. Banerjee: What about
having a commission of enquiry.

Mr. Speaker: The second thing is
about the remarks of Mr. Chandiwala.
1 was present with the hon. Prime
Minister. The whole House has agreed
that this is a clear breach of privilege;
there is no doubt about it. I do not
think that anybody can put a defence
there. He has tried to explain that:
I am a simple man, I have not had the
experience of parliamentary proce-
dures . . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): He may be nominated.

Mr, Speaker: He says: I may be ex-
cused. Then he offers an apology at
the 'end and says: if I have committed
any disrespect, I am sorry for it and
offer apologies for that. I think the
House would be adding to its dignity
if it allowed the matter to rest there.
I hope that if this House has not taken
any action at this moment, it should
not be considered that it would not
take any action in future if anything
of that sort is repeated. It is a ser-
jous matter everybody concerned
should take note of this.

13 hrs.

Shrimati Renu Chakravartty: May 1
ask whether our calling attention mat-
ter of which we had given notice,—
the ignominious way in which our
Prime Minister has beep treated by
the United State—is going to come up
today at 5 o'clock or not? It takes
just 24 hours, for the Americans to
cance] the trip of our PM. Why
should the Government take such a
long time to answer our calling
attention notice? (Interruption).

Mr. Speaker: That is what I am con-
sidering. 1 am alling for the facts,
and then I will inform her as soon as
the facts are received.

Shri Bade: Sir, I want to know whe-
ther that privilege motion has beem
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dropped or whether it will be taken
up and also whether that is a quali-
fied apology or not? (Interruption).

Mr. Speaker: Order, orde. A deci-
sion has been taken.

of wma fag (Fmn) o wemE
wRRE, #HfEsea F AW aE-rse
FTRE | T A WG {FF qATS FY
Eic i

13:01 hrs.
PAPER LAID ON THE TABLE

AR CORPORATIONS (AMENDMENT)
RuLEs

The Minister of Civil Aviation
(Shri Kanungo): I beg to lay on the
Table a copy of the Air Corporations
(Amendment) Rules, 1965, published
in Notification No. S.O. 1052 dated the
3rd April, 1965, under sub-section (3)
of section 44 of the Air Corporations
Act, 1953.

[Placed in Library, see No, LT-3189/
65].

13.01} hrs.
COMMITTEE ON GOVERNMENT AS-
SURANCES
MinUTES oF TENTH SITTING

Shri Siddananjappa (Hassan): I beg
to lay on the Table the Minutes of the
Tenth Sitting of the Committee on
Government Assurances held during
the current Session.

Mr. Speaker: Order, order. All
those who want to go out may go

silently; they ought not to disturb the
proceedings.

13.02 hrs.
BUSINESS OF THE HOUSE
The Minister ' of Communications

and Parliamentary Affairs (Shri
Satya Narayan Sinha): Mr. Speaker,
Sir.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has he recovered from his
illness?
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Shri Satya Narayan Sinha: Yes;
therefore, I am here today. I regret
I was prevented by illness to be pre-
sent in the House on the 15th to an-
nounce the weekly business. Certain
observations were made by certain
hon. Members when the business
was announced on my behalf by
Shri B. R. Bhagat, and you were
pleased to observe that I should make
a statement in the House today in
connection with the points raised T
find from the proceedings that some
of the points raised were disposed of
by you. Therefore, it makes my task
easier and I shall deal with only
those points which were not disposed
of by you.

Shri Daji raised the same chronic
question about the Bonus Bill. The
Minister concerned—I see from the
proceedings with regard to the De-
mands for Grants under the Ministry
of Labour—proposed that he is

making all endeavours to introduce
the Bill in this House,
Shri S. M. Banerjee (Kanpur):

What about the discussion?

Shri Satya Narayan Sinha: Perhaps
he has promised that he is making
all efforts to introduce that Ball
After the Bill is introduced—I do
not know when it would be intro-
duced here—and if time permits—I
do not know how much time would
be at our disposal—we shall try to
take up the Bill after the House is
free from financial business. I would
like the House to know the position
regarding the time available for legis-
lative business.

After the House is free from fin-
ancial business which is expected to
be over by the 5th May, we will be
left with only four working days,
namely, Thursday the 6th, Friday,
the 7th, Monday, the 10th and Tues-
day, the 11th. The total availability
of time during these four days would
be 173 hours. If you spend one hour,
as happened today, everyday, that
also will perhaps shorten that availa-
ble time. We propose to give priority





